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Mr Q T .. p,. Sharma, counsel for the respondents. 

The learned counsel for applicant seeks 

perm iss ion to v.Jithdraw this OA v-1 ith the prayer that 

appl ica.nt may be allowed to file representat in~ wh idl. 
, I 

may be considered by the Departmental: authorities 

sympathetically looking to the person~l difficulties/ 

girevances of the applicant. 

' 
In viev.J of the submissions macl~ by the learned 

counse 1 for the appl icDnt, this OA is i dis posed of as 

w itbdrawn. Respondents are c1 irected t 9 ~ dec ide the 

representation, if any, f iled"il' by the l applicant w :ith in 

fifteen days from the date of passing) of this order as 

expeditiously as possible by a reasoned .xDr and spe. king 

order considering the personal diffic~lties of the appli­

cant sympathetically • 
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